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THE ESTATE DUTY (DISTRIBUTION) AMENDMENT
“PACT, 1979

 No. 26 or 1979

R [25th Way, 1979.]

Aﬂ&é.’tﬁiﬁrthttr to amejnd:ﬁidxﬁistate Duty?(iDi'st}ibuti’(')n“)n Act, "196fz.

Be it enacted by Parliament in the Thirtieth, ’X’eggjqf héﬁ@pﬂb‘lic"bf

India’ as follows: —

1. (1) Thls Act may be called the tEstate Duty (D1str1butlon) Amend-

ment Act, 1979.

1(»2! i‘Irtashall be. deemed 4; ) ,have cqme mto»force on the lst aay of

Apg; 1979

»i 3

2. In the long title of ithe Estate Duty (Dlstrlbutlon) Act, 1962 (here-

inafter referred to as the principal Act)
- figupes's1978™ shall be substituted.

L

for the ﬁgﬁre§ “IQ : g

‘the

8. For' section 3-of the upmﬁcy‘pal Act :*t‘he following section*sh4ll - be

substltuted namely: —

‘ ﬁnancxal yea¥s " COmmencmg on _and

after the 1st day of Aprll 1979, the net proceeds of estate duty levied
and collected during that financial year shall after deducting there--
from the net proceeds attributable to Union territories, be distribut-
ed among the States in proportion to the gross value of all property
situated in the respective States and brought into assessment i that

financial year,
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 (2) For the purposes of this section,— L o .
(@) “gross value”, in relation o ‘pfb?ﬁerty, ‘heant‘the t5tal

: value of all property passing on the death of any person as de-
34 of 1958. termined by the Controller under the Estate Duty Act, 1953;

{4 1Ab)E “hetiprbeesdst! ihéludes the: estate iduty - payrrent

whereofi has beeiil ddddptddiiniagcorddnte withithe prévisions of
34 of 1953, section 52 of the Estate Duty Act, 1953;

(¢) “net proceeds .attributable. to Union territories” means
the portion of net proceeds which bears to the total net proceeds
in any financial year the same proportion which the gross value
of all property situated in all the Union territories and brought
into assessment in that financial year bears to the total gross

- valuevof nll property brought into assessment in that year;

(d) “property” does not include agricultural land;

(e) any property situated ouiside India shall be deemed.to

7 bekitimted:in thé Sthte of, 45 the éase thay b, the Uhion teiritory

wherein the.yvalue 6B/ suthiiiproperty hasi been brought into
assessment.’, :
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